tentral Administrative Tribunal
Principal Bench, New Delhis,

0. Ry No,2432/94
New Nelhi this the 6th day of May, 1996,

Hon'ble Sh, B K, Singh, Member (A}
centhls Dr., A, Vedavalli, Member (1)

She Gy Pe R-0,
! 120, Sher-s-Punjab Cgoperative,
‘ Hpusing Socliety,
Andheri (East}, , » _
Bomb ay=400 093, Applicant

(Prasent - None)
YBTSUS

1. The thairman,
: rantral Board of fxcise & lustums,
Ministry of Finance,
A Morth Block,
' New 7 1hi-110007,

2, The Joint Secretary (A},
Cencral Board of &Excise & Customs,
Bepartment of Rsvenue,
fMinistry of Finance,
~ - North Block,
Mew Melhi-1100071,

3, the Cellector of Clustoms,
Mew Customs House,
"Ballard Lstate,
Ba?bayaéﬁﬂ 03¢,
4, Thy Addl, lellector of
fustoms (Persomnel & Estt)
New Customs House,
8allard tstate,
Bombay-400 038, Respondants

(through Sh, R,M, tharti, advecate)

O} BER (R AL)
deliverad by Han'sble Sh, 84K Singh, Member (A)

Tha ordershest dated 20,03,856 indicates
that the respondents have filed a siatemenl sitating
that all payments dus to the spplicant tovards

retirement benefits have been made, A copy of the

Fautamant oo IR N i
statement has also been seryed on the applicant’ts

L




counsal uwho wanted some btime to verify,

Today when the matier has besn Laken up
on second call, none is present on besnhalf of the
applicant, The presumpilon is tha: the applicent
iz satisfied uith the statsment submi tbed Lo Dime

Thae O, A, Yas thus become infructuous and is

ismizsed as such but without any order as oo

e y
{ﬁr;mﬁ,wgadavalli} (%,g Singh}






